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in 04A,1624/93 which is comprehensive ane and which includes

' {4 General Manager, S.C.Railway, Unien of India, Secundarabad.,)
24 Diu131ona%/gazluay Manager, S.Ce Raxlua{/gt Guntakal, Anantap

.34 One copy to Srie p,Balakrishna Reddy, adqged%e, Advecatss

.64 One spare copys

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ?:9ERRBAD BENCH WYDERABAD.

: _ 0.A.NO.805 of 19933 _ . -
Betusen Dated: Ze.ﬁ.ﬂggdﬁ///f
G.Radhakrishnaiah élotel _ Applicent
: And
14 Tha Union of India, reps by the Genaral managar, S.CeRailuay,
Secundarabad,

2J The Divisional Railuay Nanagar, S.C.Railway at Guﬁtékal,
~ Ananthapur District.

. qﬂﬂ Respondents
Counsel for ths Applicant : Sril P.Balakrishna Reddy
Caunsel for the Respondents t Srid G.3.8anghi, SC for 31;5

CORAM: _
Hon'bie Mrd Justice V.Nesladri Ras, Vice Chairman
Hon'ble Mr. R.Rangarajan, Administrative Membar

The Hon'ble Tribunal made the following eorder:-—

This OA-was filed praying for a diraction to the resp-
ondents to refix the pay of the applicant in the pay scala of
Rs.425-640 with effect from 4,10,1974 on par with ather Craft
Teachers and -for further direction to the raespondents to pay the
arrears of pay and consequential benefits )

It is now submitted that in view of the reliaf claimed

the relief prayed for in 0 .805/93, ths letter is not pressad,i
' Accordingly_ﬂeﬁﬁaaslga is cleseds .

fli a7
Dsputy Registrar(Judl.)) .

| -
Cepy to:=’
District,’
Associations, High Ceurt Building, Hyd.

4, One copy to Sri, G.S.S5anghi, SC feor Rlys, CAT; Hyd !
Se, One coepy to Library, CAT, Hyds .
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IN' THE CENIRAL: aDiiINISTRATIVE TRIBUNﬁh

HYDERASAD BENCH AT HYDERABAD g

. L
TEE HON'ULL MK.JUSTICE V.NEELADRT RAD
: VICE CHAIRMAN

THE HON'BLE MR.A.B\GORTHI 3 MEMBER(AD)
' AND '

THE HON'BLE MR.TCCHANRRASEKHAR REDDY -
AND
THE HON'BLE MR.R.RANGARAJAN 3 M(ADMN )

Dateds =2 QBL1994
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i

B . AARTE, 7/ CLTRNG,

ot/
2o /9y
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Aqmitted and Interim Directions

L] -

Disposed of with directions

C/E{mis;ed.

Dismissed as withdrawn.

Dismiksed for Default. - &
‘Rejec d/0Ordered. {\ f
(

Ne-8fder as to cOsts.
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